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T This applicatien is made )
by Shei AuK.Mittal, In persen 5, o 98{ | Heard Mr A.K.Mittal, applicant in
against humilistien and defa- { person. Application is admitted. Issue
irgion faced by him en republic | notice on the respondents by registered’
day en 26,1.96 @nd Indipencance - [ post . \ .
day on 15.8.58 visaliting the List on 23. 2.98 for. written stat.ement
'Govt. ef India's instructiasn, ¥ | and further orders. o
- v This applicatien is in - : The applicant, who is appearing in
$8#¥ form .gnd within time' and = . i -person has alsp prayed for aninterim corder.
‘accempanied by an I.pQ0. fer i . * 7' We do not find any ground for passing anz’
 Rse 50/-.1:P0-Nu- 75'67’(/3 interim order. Prayer is rejected. .
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23.2.98 The applz.cant who is appearing in

J. . ). person is absent.
List on 6.3.98 for order.
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